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ORDER ‘

As per Hon'ble Shri Justice V.Neeladir Rao, Vice-Chairman

Heard Shri‘Krishna Devan, Counsel for the applicant

and Shri N.R.Devraj, Standing Counsel for the respondents.

2. The applicant was selected as Reservefgiggzﬁgglfﬁﬁﬁg

(RTP for short) candidate in the cadre of Fostal Assistant

in Anantapur Division during the first half-year of 1982,

He was appointed:as a reguler Postal Assistant by order dated
13.9.1988 and he joined the said post on 14,9.1988. This 0aA
was filed prayinq for a declaration that the applicant is
entitled tc get ghe benefit of service rendered as Short Dutyy
Reserve Trained Pocl Postal Assistant during the period from
5.7.1983 to 13.9.&983 for the purpose of qualifying service

in the matter of seniority, annual increments, pension, etc.,
and for further direction to the respondents to fix the pay

of the applicant at the minimum of the pay scale of Rs.260-480

with effect from 5.7.1983.

3. The contentidn for the applicant is thai, as the duties

of the RTP Postal Assistant and the regular Postal Assistant

are same, the RTP Postalissistant has tc be pald the same pay

that is being paid to the regular postal assistant and hence, the
pay of the applicant has to be fixed at the minimum of the

pay scale of Rs.260-480 that existed on 5.7.83, the date on

which he joined as:RTP Postal Assistant)ané&ias to be given
annual increments, and his pay has to be revised with effect

from 1.1.1986 in the scale of Rs.975-1660 and accordingly

his pay has to be fixed on 14.9.1988, the date on which his

, P
. services were regularised and has to be paid arrears.

i'd
> 3




4. It is urged for the respondents tha£ at the time
of selection for the pcst of Postal Assistant. 'A' list
which is otherwise called as 'Z' list or select list
is prépared for empanelling candidates sélected to the
extent &f vacancies exisﬁ}gg and "B' list is prepared
for 50% of the number empanelled in ‘A’ list for keeping
them in 'Reserved Trained P8ol' for util#sing their services
-on hourly basis in the leave vacancies, etc., and hence,

‘ they_are refe;red to as Short-=duty aSSiséantS. They
werédpaid on ;;urly basis at the rates figed and theywere

being absorbed as afd when kkexm their turn arises for

. Rt
= — — '

L] : Yoo e A
filling up the vacancies that, arice -after those in '%E
cmenid R 2 i e i il ¥ Ny
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~y {_are exhausted.‘ﬁlhg No fresh recrUitment}to the post
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of Postal Assistant will be made in the circle till 'B'

D ~d L .
listhgxhausteqkjfhe other contention for the respondents,

5. Various reliefs were claimed by RTP ?ostal Assistants

who were later absorbed as Postal Assistants)in OA 814/90

and batch before Ernakulam Bench of the Céntral Adrmini-

strative Tribunal. One of the claims pad? therein is

for fixing ef pay with effect from their date of initial

engagement as RTP Postal Assistant for thé purpose of

o annuél increment, bonus, length of servicé for the purpose
of appearing in departmental exemination and for senicrity
and other purposes; Ultimately, it was ﬁgkiﬁﬁﬁ held

therein that as the RTPF candidatss who ‘haF rendered 8

."\l

serviceks hours a day continuocusly, cn completion of

one year ofsuch service, should be deemed to have attained

temp¢rary ststus and on attainment of such¥temporary

status, they have to be given all the benefits availablé

to casual maédoors. It is stated for the #espondeﬁts

that the Judgement therein in regard to the conferyment

of temporzry étatus was stayed by Apex Court in SLP

No.8193/93 vide Judgement dated 29.3.93 an@ CC No.20847/93

dated 21.4.1992/and the above are pending, hhén the applicant
* veod
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after working as RTP Postal Assistant, claimed

\ ! . , S AT
reliefs similar to the reliefs in this CA, the behefifs
ﬁ"-—-.._.ﬁqf-——d
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wWere granted, i
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6. The learneqd counselffor the applicant referred

!
to & Judgement in oa 739/?3 dated 22,9.94, vwherein,
the RTP Telephone Operators, who were subsequently

. !
regularised as regular Telephone Operators, were
) | 1 .
directed to be given regularisstion with effect from
the dates onwhich they were xk taken sas; RTP‘Hrained
i ‘ —t L‘—F"\-""'T

Operatoré, to urge

that the applicant also should

Py

be given: the same benefit.] But, it may be noted

that the. applicant inp oA 752/93 prayed for a benefit

éimilar to the benefit granted to the applicant

- I
in 0a952/93, :

7. In 0A 952/93, the respondents nie-A~a .
~>& wu= van, the gpplicant Fherein, would have: beep

given the appointment as regular telephone operator
from the dste he joined as éTP Telephone Operator.
After perusing the relgvant:notification in regard
to the ba?, the Bench comprésing one of us (i.e.

(&) Vice-Chairman) held 'that the pan therein

was for creation of new posts onlgiand not for

appointment to the aviec:...
‘of the saig bleading and in view of the saig material,

it was held therein that the service of the applicant

therein should be regularised as telephone operator

W
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from the‘dateg he joineg as RTP Telephone Cperator

Basing on the Same, %he Judgemen+t in Ca 739/93 was

8. But the estion off€£ESXQWas not referred to
° e I T
. the . Cankok
in this OA. The lea{ned Counsel for tneakhuigglicant
Submitteg that as theIDirector General is ene and
the same, the same ban is applicapble, We cannot

acceéa,to the saig £ontention, The céncerneq .
r,._._-....—--_'_3—__-- '—'——‘\__

ay;hpritv\giﬂphe AP Cilrcle might havefcnrreé?TY' inter—
T ) — M

ééf?@ﬁ“?ﬁ?ﬁ?ﬁg‘ban is only for Creation of posts
and not ip Tegard to tﬁe EERYXR appoinﬁment to
the existing Vacancies of PAs, Anyhowg when the

temporary status alore with a1 Corisequential benefits

and CC 20847/93 and as the saig Judgementj%lso

in regard +to RTP Postal Assistant, and as the

applicant hereip also is Posta] Assistant, we feel I~
it is just anpg Prcper +to Pass the followihg order.

*If ultihately srp 8193/98 and cc 20847/93 2ve -
‘ “rredvalT alSo  has o be given the

2 | |
Same bene&it of temporaryistatus and the donsequential

benefits thereon that was pranted to the applicants
&l

T¥sr euT, 3t the|SLP8193/93
and Cc 20847/93 are going to be allowed, this oa
Agm.,«“\

G T slinan ,
stands dismisseq, But*Rif ANy modified order is going
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t¢c be passed by the Apex,Court, the applican? herein

Aalso will be entitled to the benefits granted therein .
\

9. The applicant/reppondent is free to move this

Tribunal by way of Ma if any further makfx clarification

|
in regard to the relief claimed in this OA has to be given

after the dieposal of the SLP and CC (cited sﬁpra) by the )
Apex Court, _

G.A‘;uyaq&mné.cuLQQNviﬁ.
10.  Wo costsv/ , |

6}\(\\~,§L—””<f;» H\‘hh“‘ﬁ‘“ﬁ‘h¢>ﬁ¢%
(R.RANGARAJAK) (v. N;;lm

Member ( Admn) Vice-Chairman

Dated:18.8,14995 ! ALM@J ll

Y
Dictated in the Open Court Deputy Registrar(J)cc

Tgl

1, Tﬁe Superintendent. pf_ Fosk.G&Eiazaya sadgan,
Anantapur-1,

2. The Postmaster General -AP |
Seuthern Region, Ashoknagar, Kurnool-5,

3. The Director General, Dept.of Posts,

Dak Bhavan, Sansad Marg, New Delhi-1, -
4, One copy to Mr.Krishna Devan, Advocate, GAT.Eyd.;
5. One copy to Mr.N.RDevraj, Sr.CGSC.CAT, Hyd.
6. One copy te Library, CAT.Hyd. \
7. One Spare conv.

pvm,
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~Ns.order as to costs.
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THPED BY CHECKED BY A
COVIPARED BY APFROVED BY

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BE%B—AT_, HYDERAB AD.

THE HON'BLE MR.JUSTICE V.NEELADRI RAO
' VICE CHAIRMAN ,

AND

THE HON'BLE MR.R.RANGARATAN: (M(ADMI)

DATED —-M-&-’;-- 1995 ..

OIRPER /JUDG ME NT 2
‘M. A./R.A./C.ALNO,
OA.NO. \1 O )'l‘—\-)
T{\tNOC ) - (WOPI ),

» ' ' »

Admitt d and Interlm dlrectlons
issued|

Allowéd.

Disposed of with directions.
. b
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Dis 'sseq'as withdfawn

Dismissed for défault

Ordered /Rejected.
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